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Order dated 17 .6.2004

Qh/ The applicant, claiming to be a casual
l‘ lm'm employee under the Respondents/Telecom Depart-
: M ment of Govermment of India has filed this
o 7
_—| Original Application under Section 19 of the
" ,O :
JO'\J'). 2 ‘:\"Ol” ‘T A.T.A2t,1985, wherein he has prayed for
-direction to Respondents to regularise his
services with effect from the date when his

counter-parts have been regularised and to%y |
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grant him all monetary and consequential

benefits flowing from the order of reguléfisa’é:i
The grievance of the applicant‘was |

raised before the Respondents by var;:i_.ous

representations under An'nexure-3 seré’.es dated

30,12.1997, 15.11.1998, 11,10.1999, 20.10.,2000,

21.,10.2001, 25.12.2002, and 24,12.2003,

Since the grievance of the applicant

before the competent authorities are still

pending, Respondents are directed to give due

consideration to the representations of the

* -

applicant(under Annexure-3 series) -ani as raised
: |

h
~

in this 0.A.; by the end of September,2004

under intimation to the applicant,

The O.A. is disposed of as above.

No costs. -
send copies of this order to the
Respondents along with copies of the 0.,A. and
free copies of the order be handed over to |
Shri K.C.Kar, iearned counsel for the applicant
and shri S.B.Jena, Addl.Staﬁding Cougsel (on %hdm
‘

a copy of the 0.A. has been served) apﬁearing
. |

on behalf of the Respondents.




